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— A p p tt .  o f  M e m b e r  to  J C  P r o h i t  io n  A c t— E x te n -

M A R R IA G E  L A W S  (A M E N D M E N T ) 
B IL L

( i )  A p p o in t m e n t  o f  M e m b e r  t o  Jo in t

C o m m it t e e

S H R I K . M A L L A N N A  (Ch it- 

r e d u r g a ) :  ir , X b e g  to  m o v e :

“ T h a t  th is  H o u s e  do  a p p o in t  S a r -  

v a s h r i  N .  K . S h e jw a lk a r  a n d  J a g a n  

N th  K a u s h a ] to  the  J o in t  C o m m itte e  

on  th e  B i l l  fu r t h e r  to  a m e n d  the  

H in d u  M a r r ia g e  A c t , 1955 a n d  the  

S p e c ia l M a r r i a g e  A c t , 1954 in  th e  

v a c a n c ie s  c a u se d  b y  th e  d e a th  o f  

S h r i R . K . M h a lg i  a n d  th e  r s e ig n a -  

tion  o f  S h r i  P .  S h iv  S h a n k a r .”  *■

M R . D E P U T  Y - S F E A K E R :  T h e

^ q u e s t io n  i s .

" T h a t  th is H o u s e  d o  a p p o in t  S a r -  

v a s h r i  N . K . S h e ja ik a r  a n d  J a g a n  

N a t h  K a u s h a l  to th e  J o in t  C o m m it -

tee  to  th e  B i l l  fu r t h e r  to  a m e n d  th e  

H in d u  M a r r ia g e  A c t , 1955 a n d  the  

S p e c ia l  M a r r ia g e  A c t ,  1954 in  th e  

v a c a n c ie s  c a u se d  b y  the  d e a th  o f  

S sh r i R . K . M h a lg i  a n d  th e  re s ig n a -

tion  o f  S h r i  P .  S h iv  S h a n k a r ." ’

T h e  m o t i o n  w a s  a d o p te d .

(ii)RECOMMENDATION TO RAJYA
Sa b h a  t o  a ppo in t  M e mb e r  t o  

Jo in t  Co m m it t e e .

«  S H R I  K . M A L L A N N A  (C h i t r a d u r -  

g a ) - S i r  I  b e g  to m o v e :

“ T h a t  th is  H o u s e  do  re c o m m e n d  to  

R ’a jy a  S a b h a  th a t  R a jy a  S a b h a  do  

a p p o in t  tw o  M e m b e r s  o f  R a jy a  

S a b h a  to  th e  J o in t  C o m m itte e  on  th e  

B i l l  fu r t h e r  to  a m e n d  th e  H in d u  

M a r r ia g e  A c t ,  1955 a n d  th e  S p e c ia l

M a r r i a g e  A c t . 1954 in  th e  v a c a n c ie s

c a u se d  b y  th e  re t ire m e n t  o f  S a r a s v -

I h r i  B a p u r a o j i  M a r o t r g o j i  D e s h m u k b

a n d  M . R . K r is h n a  a n d  d o  co m m u n i-

c a te  to  th is  H o u s e  th e  n a m e s  o f  

>  t w o  m e m b e rs  so  a p p o in te d  b y  R a jy a

1 S a b h a  to  th e  J o in t  C o m m ittee .’

s io n  o f  t im e  f o r  R e p o r t

M R . D E P U T Y - S P E A K E R :  T h e

q u e st io n  Is :

“ T h a t  th is  H o u s e  d o  re c o m m e n d  

to R a jy a  S a b h a  th a t  R a jy a  S a b h a  

d o  a p p o in t  tw o  M e m b e r s  o f  R a jy a -  

S a b h a  to the J o in t C o m m ittee  on  

th e  B i l l  fu r th e r  to  a m e n d  th e  H in d u  

M a r r ia g e  A c t , 1955 a n d  the  S p e c ia l  

M a r r ia g e  A c t , 1954 in  th e  v a c a n c ie s  

c a u se d  b y  the re t ire m e n t  o f  S a r v a -  

h r i B a p u r a o j i  M a r o t r a o j i  D e sh m u k h  

a n d  M . R. K r ish n a  a n d  do  c o m m u n i-

cate  to  th is  H o u s e  the n a m e s  o f  tw o  

M e m b e rs  so a p p o in te d  b y  R a jy a  

S a b h a  to  the  Jo in t C o m m itte e ."

T h e  motion icas  a d o p te d .

12.23 h rs.

Jo in t  C o m m it t k f . o n  t h e  W o r k in g  
D o w r y  P r o h ib i t i o n  a c t  Ex t e n -

s io n  o f  t im e  f o r  P r e s e n t a -
t i o n  o f  R e po r t

S H R I M A T I  K R I S H N A  S A H I :  (B e g -  

u s a r a i ) : S ir , I  b e g  to  m ove  :

“ T h a t  th is H o u se  do  fu r th e r  e x -

te n d  u p  to  the la st d a y  o f the W in -

te r  Session , 1982, the tim e, f o r  p re -

sentation o f the Report o f the Joint 

C o m m ittee  o f  the H o u se s  to e x a -

m in e  the  qu estion  o f th e  w o r k in g  o f  

th e  D o w r y  P ro h ib it io n  A c t , 1961, 

a n d  th e  am en d m en ts  w h ic h  m a y  b e  

m a d e  in  the  law  f o r  d e a lin g  e ffec -

t iv e ly  w ith  the e v i l  o f  d o w r y  s y s -

te m ,”

M R . D E P U T Y -S P E A K E R :  T h e  q u es -

t io n  is :

“ T h a t  th is  H o u se  do fu r th e r  e x -

ten d  up  to  the  la s t  d a y  o f  the  W in -

te r  Session . 1982, the  t im e  fo r  p re -

s e n ta t io n  o f the  R e p o rt  o f  th e  J o in t .  

C o m m ittee  o f  the  H o u se s  to  e x a m in e  

the question o f the w ork ing o f  the 

D ow ry Frih ib ition  A c t, 1961, a n d  th e  

am en d m en ts  w h ic h  m a y  b e  m a d e  in  

the  la w  fo r  d e a lin g  e ffe c t iv e ly  w ith , 

the e v i l  o f  d o w r y  sy stem .’

The motion  w a s  adopted.


